
CENTRAL AJJUINISTRATIUE TRIBUNAL
principal B£NCH:N£U DELHI

• • •

0A«2139 of 1993

Dated New Delhi, this the 26th day of July, 1994

Hon'ble Shri 2, P. Sharea»ne«ber(3)
Hon'bie Shri B* K* Singh, neaber(A>

Shri Chandeswar Rajat
R/o £"*63, I«a«R«I«, Puaa
NEW DELHI-12* Applicant

By APMCate: None

VERSUS

Union of India through
1« The Secretary

flinietry of Agriculature
Deptt« of Agri* Research & Education
NEU DELHl-110 001.

2* The Director General

Indian Council of Agricultural
Research, Kriahi Bhauan
NEU DELHI-110 001*

3, The Director
Indian Agricultural Research
Inatituta, Puea
NEU DELHI-llO 012 Reapondenta

By Adwocate: Shri nanoj ChatterJee

• fiRJSJLfi
(OralJ

Shri 3, P^Sharaa,n(3)

The applicant was engaged as a Caaual labour

uitn the I«A«R«I* on the job requirsmant, but he

hSfj been ceased from service uith affect from

nay,1992* Thereafter, the applicant filed this

OR in October, 199Ii after making due representations

to the respondents, praying for the grant of

follouing reliefst"

"(i) that the applicant may be allowed to
continue in service without any brec^ and
his ^rvice may not be terminated as there is
no reduction of work or abolition of posts*
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(ii) TH4(T the Respondenta may be directed

to appoint the applicant on regular
baaie against Group'D* post with all
consequential benefits.

that the Applicant may be paid salary
and allowances on regular basis of
ite.750-950 as is being given to Group'D*
employees of the Respondents No.3 working
under them* ^

(iw) Such other relief as this Hon'ble Tribunal
may deem fit and proper in the circumstances
of the Case*

(w) To award the cost of the proceedings*•

2* The respondents contested this application and

opposed the grant of reliefs at prayed by the applicant*

and stated that the applicant has not completed 240

days of varking with then and was engaged on 9*4*87

when he wrked for sometime and at intervals* He

was engaged on the basis of job requirements* The

respondents have finally drawn a list showing the

Gesual labourers who had put in 240 days and a

tentative list of Daily Paid Labourers in response

to circular of October,1992» The name of the

applicant in the category of those who have not

completed 240 days, is at Sl*No*124(/g)naxure R-1

Page*41)* Thus, it is stated thatthe applicant

Cannot be regularised*

3* Unfortunately* the applicant's counsel expired

during the pendency of the case* ye have issued

notices to the applicant time and again and tha

applicant also appeared in person on 24*5*94* But

none is present to-day on behalf of the applic^it*
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Tha learned counaal for tha raapondanta had

reiterated tha avaraanta Made in tha counter

aupplaoanting tha aaaa by 4anaxura R-1 annexed

with tha reply and referred to para9raph-'4 of

tha counter reply where it ia aaid that after

preparation of a comprahanaiva aaniority liat

of fiaily Paid Lcrfsourarat thay ahall be engaged

aa par their aaniority aa Oaily Paid Labourara

in tha event ^of vacanciaa ariaing in various

Diviaiona of tha Raapondant Institute* Since no

rejoinder ^es bean filed by tha applicant* though

tha counaal for tha raapondanta appeara to have

bean furnished a copy of tha sane* In the event

of rejoinder not being on record* that cannot be

referred to* In any caaa* the direction we are

issuing hereinafter would not require a further

probe intS the natter in view of the fact that the

raapondanta have drawn a achama exhibited by

enliatnent of working fiaily Paid Labourara as per

their seniority* That seniority has not been

challenged* If a casual labour continued to work

on job requirement* next time for that particular job

only those lyill have a right to be called who have

put in larger nunber of days of service with the

respondents* In view of this and a categorical
made

averment^in the reply^ the applicant will be called

as and when there ia job requirement as per his

turn in accordance with SI* No* shown in Rnnexure R*1,

4* It ia also expected from the respondents that

available
when there ia a vacancy^in Group*fi* post and as par

the echaae and the line of ection averred in the
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cauntsr» tha applicant ahall be conaibarad for

any auch poat in hia tucn aa par bia aaciiority

according to the extant inatructiona by the

Inatitute on the point*

5* The application« thareforot ia diapoaad of

with the direction to the reapondanta to give

angaganant to tba applicant aa and uban theisia

job raquiraaant»by calling him at hia laat kno^

addraaa regiatarad with thantin order of aaniority

aa ahoun in 4nnaxura R-1 and the applicant ahall

be infernad by regiatarad acknouladgaaant due*

Ha ahall alao be conaidarad in hia own turn for

Group's* poat aa and whan vacancy ariaea and if

ha qualifiaa by virtue of hia paraonal and

profaaaional ability in diacharging the work

aaaignad to him during hia angagamant aa a caaual

labour*

In the circuaatancea* partiaa to bear

their own coats*

(B. KVlfiingh) (3* P. Sharna)
xarCAj neaiber(3)
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